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MINISTRY OF RAILWAYS
(South Central Railway)
NOTIFICATION
Secunderabad, the 4th June, 2026

S.0. 3224(E).—In exercise of the powers conferred by sub-section (1) of Section 20A of the Railways Act,
1989 (24 of 1989) (hereinafter referred to as the said Act), the Central Government after being satisfied that for the
public purpose, the land, the brief description of which is given in the schedule annexed hereto, is required for the
execution of the Special Railway Project, “Construction of Gooty TSS in Guntakal —Kadapa section for Up-gradation
work of Electric Traction System from 1x25kV to 2x25KV to meet 3000 MT loading target ” in Chetnepalli village &
Gooty Mandal in Ananthapuramu District in the state of Andhra Pradesh, hereby declares its intention to acquire such
land.

Any person interested in the said land may, within a period of thirty (30) days from the date of publication of this
notification in the Official Gazette, raise objection to the acquisition and use of such land for the aforesaid purpose
under sub-section (1) of Section 20D of the said Act.

Every such objection, shall be made to the Competent Authority, namely, Revenue Divisional Officer, Guntakal
in writing and shall be set out the grounds there of and the Competent Authority Revenue Divisional Officer, Guntakal
shall give the objector an opportunity of being heard, either in person or by legal practitioner and may, after hearing all
such objections and after making such further enquiry, if any as the Competent Authority for Land Acquisition(CALA)
thinks necessary, by order, either allow or disallow the objections.

Any order made by the Competent Authority for Land Acquisition under sub section (ii) of section 20(D) of the
said act shall be final.

The land plans and other details of the land covered under this notification are available and can be inspected by
the interested person at the aforesaid office of the Competent Authority (CALA).

SCHEDULE

Description of lands in Acquisition: Construction of Gooty TSS in Guntakal —Kadapa section for Up-gradation work
of Electric Traction System from 1 X 25 KV to 2 X 25 KV to meet 3000 MT loading target” in Chetnepalli village
& Gooty Mandal in Ananthapuramu District in the state of Andhra Pradesh.

Sy.No. L.A. Name of the Boundaries
Sl. | & Sub- | Extent Land Pattadar as per .
S . . . Name of the Enjoyer
No | Division in Classification Webland
North South East West
No. acres Adangal
Bichagarla .
Bichagarla
1. | 86-2 0.10 G.U.-Konda Lakshmamma Lakshmamma Sy.No Sy.No Sy.No Sy.No.

Wio W/o Hanumanthu 269-2 269-2 269 86/1
Hanumanthu

. . Sy.No. Sy.No

2863 [048 | GU-Konda | bodmavathi | ppadmavathi 86 | VO | SrNe | 2602,

Japp Japp PART 269-3

1. K.Kesanna 1. K.Kesanna Sy.No

S/o Balanna S/o Balanna Sy.No. | Sy.No | Kothapeta o

3. | 89-1A2 ) 0.61 G.D-Patta 2. K.Sunkamma | 2.K.Sunkamma W/o | 89-1A1 | 89-1B | village 219;“
W/o Obulesu Obulesu

Title to be Title to be Sy.No. | Sy.No Sy.No Sy.No.

4| 90-1B 1313 | GD-Patta | e med conformed 90-1A | 91 90-1A1 | 86/3
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269-2

1.68

G.D.-Patta

Title to be
conformed

Title to be
conformed

Sy.No.
269-1

Sy.No
269-3

Sy.No
86-3

Sy.No
86-2

Total

6.00

[F. No. W.Con.182/SRP/TSS/GY/20A]
H.K. BHAGORIA, Chief Engineer/Con-I
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